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CIRCUIT BENCH AT IKCKNOW

OC.A. NO. 139/9 (L)
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S.N. Saraswat l_ cess st Applicant.
Versus
Union of India & Others secesce Regp ondente,

Hon. Mr, D.K. Agrawal, J.M.
Hone Mr. K. Obayya, AMe

( By, Hone Mr. D.K. Agrawal,)
JaMe

This petition under Section 19 of Administrative
Tribunals Act, 1985 has been filed, aggrieved with the .
order of the Railway Aéministration dated 2©.8.1989,
Annexvre-2 to the petition, wherebky, he has been posted as

teacher at Mugalsarai.

Briefly, the facts are that the applicant was
selected as Teachér by Railway Service Commission and
appointeg as Teacher on 6.2.1984, but soon after, his
sexvicevﬁzifised as Clerk urder Railway Administration
vide order dated 22.6.1984; Annexure-1 to the petition,
Since then he has béen working in said capacity of Clerk.
The grievance of the petiticmer is that despite his request
for change of category, the Railway AdminiStratiqg has not

taken the decision and pencing his representation/pxﬂs@age

I~

the impugned order dated 29.8.1989, Annexure-2 to the
peti£ion. |

We have heard the learned cgunSel of the parties
an¢ pursued the record. The purusal of the impugned order
itself indicates that the change of category has been
applied to by the petitioner and is pending for consider-
ation of the Railway Administration.

The prayer of the petitioner is that his request
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for change of category may ke §fcided by the Railway adminis-
tration to enable him toléﬁgigéyhis course of action. We
find on record a letter of Divisiocnal Railway Manager dated
7.12,1989 aGdresed to General Manager (P). New Delhi (Annexure
opfrar 5 foc w
-4A) whereby the Authoritieslrmweyéﬂxeady seized the matter.
We are of the opinion that in the circunstance the petitioner
be moved from the post of Clerk to the post of Teacher only
if, the Authorities came to the conclusion that the change
of category is not deskrakle or pemmissikle under the rule
in the circumstahcés of the case. It will be up to the Raile
way Authorities to deciae tlmyé;;;;ger in question ac early as
pessibkle. We hope that the decision would be taken by the
Rallway Acthority within a pericd of2 month,herecf. The
applicant will move after the decision of the representation
about the change of the category. Therefore, the petition

is disposed off accordingly without any order as to costs,

AU o &
’EMBER. JULICIAL MEMBER. ’

Datedi 26.4.1990
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particulazs to be examinad  Endorsement as to result of examinatiom
is the appeal competent ? - _ 1f°
&) Is the application imthe . jf’
prescribed form ? ' .
b) Is the application in paper Wf' e
book form' ? =~ ' ' ' o , .
' c) Have“slx cumplote sets of the -L}}, ' A
' application seen fiked % o S \ o
Sy Ts the ap;eal in time 7 S ¥ v
“} If not, by how many days 1t o 1‘9'7. _ B

is beyond time?

©) Has suffls;ont case for no£ 1A
making the application in time, o
been filed?

Has the ducum:nb»of,authoriéatidq/ o .FV? BRI L
Vakalaktnama been filed ? C ' P ‘

Ts the apnlication accompanled by }? '

B,.D, /Post 1 Owder for Rs, SQ/~_

Has the corbified GOpx/COples o ’)ﬁ”

of the order(s) against which the

ag®plication is made been filed?

a; ,HaVGQ?hethpiES,Qf the _ hiq
Aaocuments/ relied upon by the
applicant and mentioned in the
application, been filed ?

b)  Have the documents referred - \YKB
to in (a) above duly attested
by a Gazetted Officer and
numbered accordingly ? _

c) Are the documents referred’ . ‘v&

to in (a) above neatly typed
in double sapce ?

..Hés the index of documents been _ o
_filea and pagming done properly ?
Have tne chronologiéal details [15

of representation made and the
out .come of such representation

"been indicatcd in the application?

Is the matter raised in the appli=- “§®c
cation pending before any court of '

Law or any other Bench of Tribunal?
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pParticulars to be Examined

Are thDvahﬁllcatlon/dupllcate S ”1#

copy/ sparc COpl es signed 7

Az uxtra COplOS of the apollcatlom ‘?$
vith Anmexurcs - ‘li‘d 7?7 ! ‘

2) Idontlcal with uhV.Drlglnal ?
h) Defcctlvo ? )
=) danting in Annoxurcs

b

Mos.___ - pagesNos I

Zave thg filu sizo urvelopes No
bearing full addresscs of the

'rZSpundents b en. flled ?

. v v R ktib ~.
Are the given address the . - -
registered addross 7
Do the names:of the parties "’0ﬁ>.

stated in the copiecs tally with
‘th¥se indicated in the appli~

cation 7 .

Are the translations certified NP

to be ture or supnorted by an
Affidavit affirming that they

Arc the facts.of the case l \?5

mentioned in item no, 6 of the
application 7
a) Con01so ?
b) Under dlstlnot heads 2
C) N umbered COHSBCtl\/vly fﬁ

d) Typed in double space on one
sidec of the paper.?

Have the partlculars for incerim = éJ\‘
order praycd for indicated with '
recasons ?

Whether all the remedies have o jﬁ

been exhausted, v

Endorsement as to result of examination




BEFORE THE HON'SLE CENTRAL ADMINIZTRATIVE TRIBUNAL

"CIRCUIT BENCH AT BUCKNOW ,

Case No. {394 of 1990 (L

54.1‘1] .S araswat o cesesces Applicant

Versus

Union of India and others ....... Re spondart: s

S}Io'. ~ Particulars Pages

W D WS wn s e am W D an e MR e TS am  am T  em MWD N wE R e ew R _aa W

1, Petition/application 1 9

2. Annexare No, 1 (o ""’\l
34 Annexare No, 2 ' \ 22—~

4. Annemi‘e No, 3 e- }14 19 "“f
5, AMnexirs &é; s v ﬂ‘ ‘\ghk W
6'._ v anexare No, 5 \e o [5
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Lucknow: Dated:

april \% » 1990 Applicant
SRS 010 g
O Cpun%l?fbo‘;mgplicant ‘ I
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BEFORE THE HON'BLE CiNTRAL ADMINISTRATIVE TRIBUNZL

CIRCUIT BENCH AT LUCKNOW,

CASE WO, ‘36)" OF 19901(’)

S.N,SARASWAT, aged about L'Qz'f years,

 son of sri & N, Soonant

‘ - N ~ ) MU\?Y
resident of DF/LI- SclaNol %‘

at present posted as Senilor Clerk
under Sr. Divisional sig, and Telecom,

Engineer Lucknow,

; .‘. .o Applicant
VerSu:;;

1'; The Union of India ,through Secretary,

Ministry of Rallways,Secretrate,New Delhi,

24 General Manager, Northern Railway,

,Q‘" Baroda House New Delhi‘.”

. sr, pivisional Personnel Officer,

Northern Railway Hazrat ganj ,Lucknow,

4, Divisional Rallway Manager, Nprthérn

Rallway, Hazrat ganj, Lucknow,

.... Respondents

® o
¢

eess2/
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(i) Name of the appl'icant:
(11) Name of father
(1i1) Designatuin and office

in which employed:

{iv) Office address

(v) address for servicas

of notice:

-
»

S JN,SARASWAT

Senior Clerk in Bivision

al signal and bel‘acomy.

gnginesr's office,

§ NV.S araswat

sr. Clerk D.;, T B,

D.R. .'M Lffice,Hazrat gan;

Lucknow,

2. Pa ticulars of.the respond.,nus’*

S B T T MR B Y SO S0 TYO SR L U I8 M) e D SOM 08 3 T

(1) Name and designatuin of

the rsspondents,

T OTO il L T8 KB IO [ TH 70 S

"1, Union of Tndka throuc

Secretary,Ministry of
liailway Secretarate
i;ew De'lhi".ﬂ'

2. General Manager,
Northern Rallway,

Baroda House,New Delhi,

3, sr, Divisional
Personnel Officér

Northern Railway D.R.M.

Office Hazrat ganj,

§% L

Lucknow,

4 Divizional Railw &y

‘%BQ‘L’S?—\ .3/
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(ii) Office addressof the

respondentss

{iii) Address for service

of order shest,

3, Particulars of the order

against which application
is made,

Lu cknow,

J

Manager,;Northem Rail-
way, Hazrat ganj,

Lucknow ,

1,-Union of India,
through Secratary
Ministry ofRallway
Secr:ta iate New Delhi,

2. General Manager,

Worthum Railway,Baroda

House, Luwknow,
Al

3. sr.pivis ional
P‘er'osnnel Office Norther
=h 'Rail‘*.«,vay D‘:R‘;M“:Office
Hazrat gan jﬁLucknowu:

4, Olvisional Railway
Manager, Northem

Railway,lazrat ganj,

as Abova

Order No,. 803 £/63/Aoose
School teacher

29,8.1989 ( An~I )

4. Jurisdiction of the Tribunal:

The applicant declares that the

subjeci_: matter of the order against which he

seeks redresseal is within the jurisdiction

of the Trimun

J%

Q?MN oo

e B/



5, Limitation :

~ The applicant further deelars that the

apfticaat ion i= within the limitatidn

- prascribzd in “ec, 21 of the administrative

Tribunal Act 1985 |,

6, Factsof the cases : '

téc;

That the applicant was sel=ctedby R ilvay
service Commission and apoointea as a School
Teacher, but as the retirement age of School
te chers waé raised to 60'years, $ri Badri
Prasad who had retirsd éarlier and In whése
place the applicant was posted wés “r:ecalled,'
theapplicant was posted as a éenio: clerk in
the office of aws.“‘.% L’*cknow iyide lette r
No 803 & /6=3/5chool teacher dated 22.6 1984
(Annexire Mo, 1pe3-g 7/Ba3s/5choot-taacher-d akad-
and since then the applicantis working as a
senior clerk in the office of the D.S.T.E.
Lucknow till today .
¢

(2) That_the raspondent no:.' 3 has issued
orders for the transfer of the applicant as a
school teacher to Moghal Sarai on the'gi:outiéi

that he was selected as a school teacher .

(Annexare No, 2
- i-“'

te &

{(3) That the applicant wag absorbed aé a
Senior Clerk agalnst a wvacancy of 20 direct

recruitment gmadiate quotea and was no mors

% yedrha e %PMS/



a school teacher and could hot be transferred
as a school teacher having been absorted as a
senior clark and working as Sueh for mors

than 6 years:

{.(4} That to‘avon:.d any controversy the
éppliéant has b ean making ‘repesésentatuine~
representattion. to the effect that hils categon

from school teacher be changed to senior clerl

These representatives wers made time to time
fx:om 27.2,1985 to 16 .8,1989 but no action
was taken on this matter mnd no reply was
given to the.applic ant asi would appear f£rlom

his repr@sentation'datea 19,9.1989,

(5) That even _the.Senior Bivisional singnal

and Telecom, Engineer under vhom the applican-,

s work:’mg .wrotz2 to the respondent no, 3 vide.

his letter dated 16.8.1989 forcrancalla*baion

of transfer o’rder of the apblicant .and for
change of category from School teach er tdthe

Clerk, but inspite of this no action has been
aken by the respondent no, 2 , g—y\, 3

- (6) That apart from the fact that the

trznsfar orders of the applicant as a .
School teacher as not legal, and the applicants
has a legal rights to object to such transfer
orders, the children of th e applicant ax
studying in the schools and the applicant h-a.s.”‘v _

made arrancre nts for his living at Lucknéw

- 57 m,o b@f%yw/



I

1)

and the applicant shall suffer an irreperapble

loss if his orders for t ransfer s achool

Lo

(7Y That the applicant has his X6 30 kxx

tea cher are not cancelled,

on the job of sr, Clerk and it can not be

di.sturbedﬂ;
(8) That the impugned ordsr of transfer

Annexure No: is illegal on the following

grounds amongst othelie

CROUNDS._

That the applicant was absorved against 20%
daote—erd @5 sueh of dirsct recruitment

- amdn AN
graduate guota ardas=séchls category was

already that of a senior clerk even thdugh

he was appointed as a School teachefvm%),

That the absorption as a Senior Clerk was
RN g VO o P

at the mon request of ths applicant and ha

had reserved his right to go to the category

of school tea;her initiatlly as would appear

from Annexure No, 5 but then he preferred to

Contunue as a senior clerk and can not be

ordered now to serve asa school teachdr agairs

his wish,

That no action on the-representations made

b y the appligant for change of category has kr
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| been m= by representa respondent no. 1
and he hasbeen transferred s a School

3 teaéiier without taking decision on h.ts‘, '

]“J representation and it ha s been ordered that
the matter of change of category shall be
considefed sepaerately, which is not a proper

- order as no useful purpose will be served of
the representation made 1? the applicant is

] transferred as a school teacher with out
% deciding his representatién ,

7. Relief South:

In view of the facts mentioned in para 6

above the applicant mays for the following

. reliefat~

~ () That the orders dated 7,6,1989 and 29,8,89
A‘ transferring the applicant as a School |

Te achér’ to Moghal Sarai be struch down,

(ii) That if be declared that the applicant

is not liable to be posted as a school
teacher any more and he has been perma-
nently obsoryved as a senior clerk and has

a lien on this fob,

(1ii) That the repregemtation made by thde
applicant for change of category be decidec

earlier than taking any actidn for his

% transfer as a/?chool te acher,




]
»

8, Interim order, 1f praysd for:

That till p endency of this petition the
‘Z" transfer orders of the applicant Moghal Saral

‘as a school teacher be stayed.

9, Detalls of the remedias exhausteds

Y sentations but to no effect, He has no other
| edually efficacious altematuve remedy availsbls

to himy,v.~

10'; The ép[ﬁlicant further declares that the matter
regarding which this applicant is made is not
pending before any court of law or and other

bench of the Tribunal .

11, Particulars of the §9%8 Posta 1 order in

respect of theapplication,

Postal order No, B 02449983 dated 10.4,90
ptarchased from .

1.2'. Details of Inde:i;

In index in duplicate containing the
detallsof documents to be relied upon is

enclosad,

13, List of enclosures:

1, Ttotlce No. 803 E/6-3/5chool teacher dated

22,6 .84 by yespondent no, 3
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Before the Hon'ble Centi:al Administrative Tribunal

Cifmit B'enhch at hucmox-e';

[

é;lﬂ.Saraswat. ' ". .. Applicant
, .

. Versis

The Union of India & others ,....... Respondents

e  AINEXURE NO-—|

w NORTHERN RAIDEAY

No ,803E/6-3/5chool Teacher., Divisional Office
" Lucknow Dt,22,6,84

NOTICE
In termsof G 44,(P) NILS letter no, 2208/1208/KV °
E AL dated 14/5/84 (Ps_.no‘.--'ssc')s') S;‘ifé,?.é‘,rkva'sta;\;a
Grade 530-630(R$ school teacher undér 5EN /BBL retired
on 31.3'.>1984, is recalled for dity andposted under
A . AEN/REL vide Sri SN.Sarswat,
| sri S.’N'.Sarswat should be directéd o report
in this office, |
This 1sksues with ‘theapprovai of Sr".yDPO /ﬁko:'
-V

For sr, Div. Personnel’Offkcer
Tucknow,

£~

gop vy tos

1. sri B,P,Srivastava {in office )

. 2. AER/REL

13

4, Supdt, Bills,

5, supdt/ settlement,

-]

No, E/14 dated 23/6/1984

Copy tos 1, sri B,P,Srivastava school te. her at
Raebarell for necessary actidon He should plezse
W , takeovar charge from Sri Sarswat and spaere;him atoonce

Y4



-

N Cr/’g

x.

2.

P

4

" to record to Sr, DPOAKO for further orders,

sri S.N Sarswat to ple:ce handover chanrge

to sri B,P,Srivastava and report to Dr ,DPO/

Lko as depired,

54 A
Assttw; E_mj ine=r

N.Rly, Rae bareli.
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Before the Hon(ble Central Adminisztrative Tribunal

Circuit bench Bucknd\@_',

s NS araswat weece.s Applicent

Yersis

"Union of INGia anNGOtherS eecectcecaaces’ Respondents

ASNEYIRE NO, &

No ,803E /63 A.00se /5 choo Te s her, Divisional Officer
Lucknow; =
Dated: 29.8,.,89

sr DSTEAXKD .

Sub: Transfer of Sri S.N.S arswat School

teacher, MGS /5 chool ,

Ref: Our latter no. 803E/6-3t.00se /s chool

teacher dated 7.6.1989.

It has cometo the notice that Sri SE:}\T“.$araswat
School teacher who was bring utilkzed as Clerk has
still not been speared on trans fer to MGS School,

Please arrange to aprear Sri Saraswat to work
as School t;eacher MGS atonce ,As records change of
category as Clark, his case will be dealt with sep-
arately;, |

| Hovever, hence forth his pay will not be

charged as Sr, Clerk,

54 /=

For sr, DPOLAKO .

Copy tos Supdtn. Billsiwkth theinspection that the pay

of sri s N Saraswat should not be chamgege as sr.,

Cle rkj‘.
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Before the Hon'ble Centrsl Administrative Tribunal

circuit Bench Lucknow.

'8 2N .S graswat - weee. Applicant

versus

union of Indla and other weees. Respondents

- AWEXURE NO, "

The Generzl Manzger,

‘N .Rly. Barods House,

New Delhi,

Through: The Divisional Rail‘;fzay Manager Railway,
Hazraf gsnj, Lucknow,

sub:s  Permanent gbsorbtion ofs';Ni.s araswat from school
teacher to Sr, Clerk ,

Ref: My application dated 27.2.1985 ,11,6.86,

24,7.86, 26.6,89 & 16,8,89 etc.

In reference above I have to say that I havé.“be
working as sr, Clerk in this office since July /B4
morethan five years, |

I have already subm.it’;ed. ny fequest for
permanent abscirbt..i&m in the same cadre as I have been
directly selected in _R:C 330560 scale.
| I have alreagdy agreed that I shall accept the
bottom seniority in my scale i.e. % Direct Recruitment
under 20% graduate Quota ,My cadremay be change =zas I
am double post graudaau, |

I ‘therefore redguest your honour to kindly do
throuch all thé papers belonging me and con,g;}.der my
case for the c;hadge of category f rom school teacher

Yours faithfully

o - ( 5N .sarswat )
Dated 19,9,.89 sr.,Clerk

o gL
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Sefore the Hon'ble “entral Aéministragive Tribunal

Circuit Bench Lucknow,

S N Saraswat ceceses . Applicant
versus

Union of India and others ........ . Respondents

Adde xure No, ?\A

¥Fo o . . |
The Divisional Railway Manager,
Lucknowt N
sub;  Permanent ébserption of 8 ;Sarésivat in

Ministerial Cadre. ' , ~
Ref: My application submitted in March 1986,11,6,86

and 10 «1,87% ei:cm.“ ?
R/ASir,

In connectiin with my above ;:itéd apfpli;:é{:i&’tas
I beg to submits | '

That I have already submitted that T am inter-
ested ih. 0p erating Acc_ountsDepartment throuuh *éphi'ch
I am workinginsignal IBranvcl"zv or;rr&present post deiaing

with P&T telephons bills till 3.8,1984 such a long

period,

Hencs, I eamestly pray that I may permanetly

absorbed in Ministerial cadre vheee I thall be albke

- to prove my work in the best interest of the adminis-

truation
Thanking you i ani:icipat.ibn;
' ) Yours faithfully

( SN Sarasmat)
_ Sr, Clrrk
Under sional Branch
Dated 19,1,1988 N .Rly. _Lucknov

QM %""’ME
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Before the Hon'ble Central Administrative Tribunal
Circuit gench Lucknov,

Case NO= of 1990‘.'

$ N .Saraswat veeesss. Applicant
varsus

Union of India & other Respondents

ANNEXURE NO, L“

NORTHERN RAILWAY

No. _Sig/s/otaff ' pivisional Office
' ' Bucknowsdts 16 .8 ,1989

The Br.pivl.Per onnel OL.ioer, :
Nofthern Railway,
Lucknoiis

subs Sparing of sri S"N.'Saraswat sr".Clerk

Ref: 1y DRM /Bngg .?...s letter No. 48 Aia/staff ben.,
dated 15,6,1989,

?) _This office letter no.Sig/s /AStaff dated
25,7.1989,

Yol were requested vide this office lettér of
even No, dated 28“.'7‘ 89 forc ancellation of the orders
regardinc* sri® N Saraswati Sr Clerk, Sri Saraswat hg
also requested for change of his category from teagher
to the clerk. A request was also mads to you carlier
for change of his category and hispermanent absorption
in theministerial cadre, which is reported to be
pending since 1986,-

It is requested that Sri S~._N‘.Sarswat who is
assoclated with themaintznance of records and payment
of P&T telephone bills, ic allowed to be 'rétained in
this gnit in th e interest of work -

He cessary action for changing thé category
may be taken on priorityr;

(T,N,Bhatnagar )
sr.pivi Rt ig LTelecom Engineer

TCRw\rw‘“ < ;@r;/\'
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BEFORE THE HCN'BLE CENTRAL AIMINISTRA'IVE TRIBUNAL

CIRCUIT BENCH LUCKNOV,

cass NO, OF 1990

s N ,Sarasvwat | ceeesess. Bpplicant
versus
Union of India & others .... Respondents

mmmmmgigk'

NORTHRRN RAILWAY

NO 940=E~E=6=1 Part-IV Divisional Office
X Lucknow Dt,7.12,.89

The Genersl Manager (®)

Ndrtherm Rly,

Hd, Qrs, Office,

Baroda House,
New Delhi,

Reg:s Change of Ca'i:égory from School r3"‘eacl'1er to
sr.Clerk,
application in original from gri © & Sarawat
school Teacher in ®r, &, 1200-2080 (RPS) for change
of category to that of as St, c1e£k<3ri%, 1200-2040
(RPS} on acceptance of béttom senlority lasv per extent
rules is sent herewith for acceptance of the competent

authority .

LY

His service particulars are a=as unders

1, Nare sri s.,N.Saraswat
2. Design atddn | School Teacher
3, Date of aptt, 6.2.84 '

4, = Date of birth - 15,1,1945

5. Drade | 1200~ 2040

6. Statas TY .

7. DAR PE Arig- Nil

Clearance
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8, Ofng. Grzgde if any ‘. Nil

In addition to above it is further advise ydu
that sri 3 N .,Saraswat wé;:: intitially appointed as
school Teacher but he worked in the same catergory for
about only 4 months and after that he was trans ferred
and ty. absorbed as sr. Clerk in Gr, 1200-2040 agaknst
Graguate Quota and still working as a 5r,x%0&z Clerk

in Optg'.' A/0s Branch of this office and moreover the

......

for Div. Railwgy Manager
N,Rly JLucknov,
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Before the Hon'ble Central Administratkve Tribunal

Circuit Bench Lucknow,
Case No. of 1990
5 XN ,Saraswat Cheeees Applicant

versus

Union of India and others ........ Respondents

AWEXURE NO, 5,’__“

NORTHERN RAILWAY

No. Sig/h /Staff Divisiinal Officer
" LucknowsDt,21,2,89

Tge Sr, Divi, Personel Officer,
Northern Railway,

Luckndil:,

subs: | Sparing ofl shri S.N.S araswat,sr Clerk,
Ref: 1) DRM Engg's letter No. 48§Ia/Staff/fen.
dated RAYEBIHEBITISIMX1838%8%,15 .6 .89,
11) This office letter No sing/z/5taf
dated 22.,6.89,28.7.89 and 16.8.89,
1ii) Your office letter No, 803-5/63/L60se/

School Teacher dated 29.8.89.

- - D

The subject wag discussed with you by sri
Mehdi DSTE, on 24,7.89 andit was agreed that the
case will be examined in‘the light'of thks office
letters quoted above,

Sri S XN .Saraswat has represented that (i) he

Luckndw Dewn. on 6*'.'1”.'84 (1i) I=t posting at FD on

6.2.84, (1il) transferred to REL on28.3.84, (iv) bajZk

to Lko being surplus on 22'.'6".@4"/2‘!) adjusted in the—

same grade in DRM office on 3"".8:‘.8& as 8r, Clerk, it
veo2/



iz understood that the change £ rom school teacher
to the Clerk was done on the administrative ground

-\\/ as the post of school teacher was not swﬁilablex:

Sri Saraswat ic dealing with payment of
P&T bills, shifting and installation of P&T telephone
and other matter . puring this period there hadb een
j _ pryctically no case wher: the P&T teiephones had been
;P discomnected for want of payment to P&T authorities
N whefeas possible due to chasing with P&T and'Rly‘.

Accounts by sri Saraswat.

Sri Saraswat has also requested for change of
category vhich is reported to be under reference

vwith Hd.;@rs . 0 ficeh;

It will be desirable that sri Saraswat may
be retained in view of hiu requnst s well as in the

interest of Administra tion.

. You may kindly consicder the' same favouraply .

- (1,N,Bhatgagar )
Sr Div._;ig &Telecom, BEngineer
Lucknow,
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